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   ORDER 

(Through Virtual Mode) 

05.03.2021: Heard Learned Senior Counsel for the Appellant in 

Company Appeal (AT) No. 227 of 2020. He commences his arguments but 

due to paucity of time the arguments remained inconclusive. 

 Learned Counsel for the Respondent is allowed to file the list of events 

along with ‘Compilation of Judgements’ within a week. 

 Let the matter be fixed on 24th March, 2021 at 2.00 PM.  

  

  

      [Justice Jarat Kumar Jain] 

         Member (Judicial) 

 

        [Dr. Alok Srivastava] 

         Member (Technical) 

 

sr/bm 
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